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ORDERS OF THE TRIBUNAL 

I of. 

Haviricj hoard the learned counsel of 

I both sides1 I dispose of this Original 

Application with a direction to Respondents 

to explore the possibility of giving a Os'TiJ1 

t :he aoplicant to a  nearby place. This 

sh 	d 'L?\ th i 	e i c1 oP three 

* 

I 	 1 view  of the disposal 

filed by the ap lict fr a 

orders i o coed of ocorPingly. 
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Order d 	1.3.2002 

In this case transfer of the applicant from 

Orissa to Cochin is under challenge. 

Heard Shri D.P .Ijhalasamaflt, learfled counse:L 

for the applicant and Shri [3.Das, learned A.' c. 

for the Respondents and perused the records. 

Shri Das alsO has produced some instructions 

frCm the Department which has been taken note 


